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12.10 hrs. 

[Shri Mani Ram Bagri then left the 
House] 

MR. SPEAKER: Now Shri Indrajit 
Gupta. Calling Attention. 

(Interruptions) 

MR. SPEAKER: Shri Harish Chan-
dra Singh Rawat. 

• 12.11 hl'l. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 
'-.... 

REPORTED DECISION OF UNITED STATES 

GOVERNMENT TO TERMINATE NUCLEAR 

FUEL SUPPLY A ~N  

SHRI HARISH CHANDRA SINGH 
RAWAT (Almora): I call the atten-
tion of the Minister of External Affairs 
to the following matter of urgent 
public importance and request that he 
may make a statement thereon: 

"The reported decision of the 
United states Government to ter-
minate thp. agreement for nuclear 
fuel supply to Tarapore Power Plant 
and the reaction of the Government 
thereto." 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): India and the United States 
of America entered into a Nuclear 
Corporation Agreement in 1963 which 
was to remain in effect for 30 years. 
Among the basic features of this 
agreement were the following: 

(1) that the United States would 
supply low enriched uranium for 
Tarapur Atomic Power Station 
during the period of the Agreement; 

(2) that India would only use 
enriched uranium supplied by the 
United states for this Power 
Station until 1993; 

(3) that the United States fuel 
would be under suitable safeguards. 
(By mutual agreement the imple'-
m~ntati n of these safeguards were 
transferred to the Internaional Ato-
mic Energy Agency in 1971). 

2. Deliveries of nuclear fuel for the 
Tarapur Atomic Power Station were 
originally to be made On demand. 
Subsequently, on the basis of the re-
port of two US experts a schedule of " 
deliveries a~ agreed upon, in Sep-
tember 1976. Since 1975, the Us GoV'-
ernment changed its internal proce-
dures which resulted in some delays 
in receipt of the fuel. In 1978, the 
United States passed legislation which 
inter alia made it necessary for the 
purchasers of nuclear fuel supplie, 
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and components after September 1980 
to accept more stringent safeguards 
prt)vi'Sions, including the opening up 
of all nuclear establishments to inter-
national ~ e uar . We pointed out to 
the United States at that time and 
-frequently thereafter that such dom-
estic legislation could not be retro'-
acevely applied to an already existing 
and currently valid agreement which 
has the force of a treaty as both 

ernmel1~  have completed ~he 

necessary constitutional procedures. 
Uowever, since that time delays in 
sending fuel supplies became more 
protected. Government has register-
ed its r ~e t over these delays on 
several occasions, and has also pointed 
out that the application of new and 
{'xtn.neous considerations was unaC-
ceptable. As the House is aware, in 
June 1980 President Carter approved 
two licences for annual shipments 
which were due in 1979 and 1980 by 
over-ruling the Nuclear Regulatory 
Commis!'ion as required under the 
U.S. law applicable at that time. These 
licences were subsequently approved 
by Congress. The US administration 
gave a c mmitm~nt to the Congress at 
that time that future shipments of 
fuel would attract the more stringent 
provisions ()f the 1978 le,gislation. The 
shipment for 1D79 ha!; been received 
but the shipment for 1980 is still to he 
sent to us. An application for licence 
for fuel made in September 1980 for 
subsequent supp lies is still to be 
acted upon by the US Government. 

3. As the dclays in 'fuel supplies 
~et e causing difficulties in the run-
mng of the power station, we had 
formally asked the United States 
GQvernment for assurances of unin-
te ~u te  and timely fuel supplies 
durmg-the life-time of the above men-
tioned-agreement. While the United 
States ~rnment formally intimated 
to, us that under the agreement no 
a~ 1,lrance  were necessary, we were 
gIve? to un er ~an  inf<>rmally th.r~ 

contmued supplIes would not be 
easily ~rthc min  hereafter because 

of their"' ·legislatiQli. SubsequenUy, it 
was suggested that we might hold 
discussions on this question. Ac~ .. 

ingly a deiegation led by the ha ir~ 

man of the Atomic Energy Commis-
sion went to the United States for 
discussions on April 16 and 17. Dur-
ing these discussions the Indian side 
indicated that they would like c n tl~ 

nued implementation of the 1963 
agreement provided no extraneous 
considerations were er~itte  to inter-
fere in its ~r rmance. The United 
States side indicated that the-y could 
not hold out any such hOPe for urth ~r 

fuel supplies aR they were bound by 
their existing laws and suggested that 
we might consider, as one possib:Iity. 
an amicable termination of the agree-
ment. Our delegation has reported 
on these i cu i ~  which are now 
under. the consideratil1n of the Gov-
ernment.. Further discussions with the 
United states will take place shortly 
in India. 

4. It will be the endeavour of ihe 
Government to reach a satisfactory 
conclusion of our discussions with 
the United States while at the same 
time prescn'ing out national interest. 
As I have informed the House on an 
elrlier occasion, it is our intention to 
kf'f'p the Tarapur Power Station 
functioning normally, no matter what 
t!lC outC:Clme of the diRcussions may 
bc. 

SHRI A. K. ROY (Dhanbacl): 
have got a p0.int of order. 

I 

SOME HON. MEMB.£1.!RS: No point 
of ol'der i~ a.1Iowed during the ca]]jng 
attention. 

(Interruptions) 

MR. SPEAKER: I ha ~ not allowed 
it. 

(Interru.ptions) 

MR. SPEAKER: Pleuse sit down. 
It is something hi(~h. concerns the 
Ministry of External Affairs. 

(Interruptions) 

MR. SPEAKER: All ril!lht. 

(Interruptions) 
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l\Ht. SPEAKER: I IUlve decided 
about it. I have not allowed. it. 

(IftteN'Uption8) 

MR .. SPEAKER: Anything that he 
says will not go on record. 

(I nterruptiona) • " 
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[MR. DEPUTY-SpEAKER in the Ch.aiT] 
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SHRI B. V. DESAI (Raichur): Sir, 

I . have heard the statement  of the 
Minister wherein he has mentioned 
that there is going to be an amicable 
termination of the agreement. When 
OUr representatives were ~here in 
USA, a newS item appeared that they 
have abrolated unilaterally the treaty 

which we had' entered into 'with them 
in 1963. It was fOr 30 years. Probably 
that is their method to inform. us 
that they intend to abrogate t.ha 
treaty. But actually, how best this 
agreement is to be terminated, the 
External Affairs· M.inister said that 
they are going to i~cU 5. But we are 
all agitated now 'best our interest 
will be safeguarded even after the 
termination of this a reem~nt, 'be-
cause when an agreement is there 
right from the beginning 'regarding 
the supply of uranium and in regard 
to so many other matters, there were 
more chances for the Government of 
India to abrogate the contractual ng-
reement rather than the other side. .-
I say this becau ~ . as per article 2, 
uranium will be made avai'lable in 
accordance with the terms, conditions 
and delivery schedules. In. the deli-
very schedules, from 20 weeks to 
104 weeks is the delay. It is in that 
range. Therefore, the contractual ob-
ligation was violated 'by the United 
States. B2cause of the local Act which 
they have' passed they are not in a 
position to supply us the uranium,. 
which is required by Us for our peace-
ful atomic reactor. After this abroga-
tion, there are oile Or two poil1ts 
which have to be thrashed out and, 
amicably settled so that in the pro-
cess the interests our country are 
not je'opardised. 

One point is regar,ding. the spent 
fuel. It is very stran.ge that after uni-
lateral abrogation of the agreement' 
they cla'lm the right, for international 
inspection 'as well as for the spent 
fuel. In fact, OUr Government have 
already stated that the United States 
have no right in that, regard, we are 
the owners and we have full Utle on 
it. I would request the hon. Minister 
to specifically mention in this august 
HOUse that we are .not going tQ budge 
an inch on that. 

The second point is about inter-
national safeguards on ,the American 
fuel already shipped. It is so very 
strange that unilaterally while the 
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e;uper-powers and some other coun-
tries have got the right to make atom 
bombs etc. the Non ... ProUf,eration 
Treaty has been made applicable to 
all other countries, mostly develop-
ing countries, including India. Since 
we did not a,gree to sign it, therefore 
this trouble has come. I want a specific 
statement from the han. -Minister that 
hc will not agree to international 
a e l1 tr~ . so faT ag the th~r instal-
lations are concerned. 

Thirdly, since We have already got 
the technical know-how to run our 
reactor, there arc two 01' three alter-
natives open to us for iuel after ab-
rogation -of the treaty. One is, of 
course, Our own fuel which we have 
already tested. If there is any delay 
~n getting it we should get it from 
some other country. In 1his connect jon, 
I would submit that. although We are 
very friendly with Soviet Russia, we 
should get the fuel from ether coun-
tries also so that our supplies could 
be diversified. 

~, l  P. V. NARASIMHA RAO: I 
have succintIy stated what exnctly 
happened at the discussions. I shall 
not go into the speculation in the 
press, both in the United States and 
here, because there is no point in 
dO'jng that. The U.S. side said that, 
according to the laws applicable 10 
them, which all Of us know, it will 
not be possible for them to c r~tinue 

supplies of fuel. 'We told thC'm: that 
their laws are a matter of ... hdr con-
,cern, but that they cannot have any 
retro-active application on the !\gree ... 
ment, which was entered into in 1983. 
So, this is the matter which was dis-
cussed. 

They suggested as one of the alter-
natives, one of the ways out, a ter-
mination by consent. That has been 
reported to the Government by our 
delegation. It is under examination. 
Therefore, the point is very clear, 
that we are examin'ing the pros and 
cons Of -how this suggestion made -by 
them could be implemented. There 
may be other suggestions; when We 

discuss, they may perhapS try to 
salvage the agreement; it may C'r may 
not happen. But I am. not prepared 
to say that this is the only alterna-
tIve, and that is where the reports 
appearing in the press are not fully 
correct. It is not as though that waS 
the final thing done by them., and 
there is nothing elSe to consider. 
Maybe we have come to a point where 
such a termination will bacome a 
re3lity and we will work out under 
what conditions this reality has to 
,be fully realised. That is a matter 
w-hich will be i~cu e  at the next 
stage. 

But, as I said, it is not true that 
this has been unilaterally abrogated 
by the US Government And that we 
are in a helpless position of not being 
able to do anything. 

DR. SUBRAMANIAM SWAMY 
(Bombay North East): Unilateral with 
your permission. 

SHRI P. V. NARASIMHA RAO: No, 
it is not unilateral with our permis-
sian; it is not unilateral at aU. It 
cannot be unilateral. 

In regard to delays, I have already 
said that the delays have been inordi-
nate. In some cases we have even 
pointed out that they haVe been so 
inordinate that they almost amount to 
default. This has been happening. But 
that is past history. Now the latest 
position is, as I have stated, we are 
at this stage of termination having 
become more Or less a possibility, a 
distinct possibility, and we have to 
WDrIt out the details. 

In regard to the spent fuel, I have 
already stated in my previous state ... 
ment, and I repeat it now, that the 
alternatives available to us are welI-
k.nown, they have been tested, there 
is no difficulty about that, and we 
shall see that even if this supply to 
Tarapur from the U.S. is stopped, 
Tarapur will not stop. We have said 
this, and the policy of the Govern-
ment of India has been that We shall 
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not be a party to the NPT Agreement, 
we are· not going to sign it. This has 
b~en the starnling policy 'of the Gov-
ernment and there is no change in 
that policy. 

SHRI SAMAR MUKHERJEE' (How-
rah): Sir, .this stand of the U.S. Gov-
ernment should not l;,e considered in 
jsolation of their general policy and 
. th~ strategy. When the a~ .r~ement 

was signed, th~ conditions imposed 
were quIte cleat'. h~)r want-:-d to pre-
vent proliferation and prorluctiOll of 
atomic bombs;. and th~ attitw1e sud-
d':m1y changed when there WflS an 
explos;on in 1974. Everyhody re-
members that. And ~ub e ll .nt  the 
attitude Of the Americ1n Government 
a~ to impose m r~ cand :tiOl1S 0:1 
Indh. a<; js clpi.lr from th~ l  subse-
quent net of 1979, and in the Minister'S 
st.atement this has been admitted 
also. h~ r ~ ural changes are 
deliberate. The intention is. 'If not 
terminatiol1, at lea~t d.?lay, lJut th~m 
tnder pressure so that we can black-
mail and mak:; them a~re  to the 
condltio'1s which th~  want to im-
pose.' Wh!:lt happened w'h"!n it reach-
ed a ~ta e of a 1most deadlock during 
Carter's regime? I shall read out a 
press report published in the Times 
or India dated 27th June, 1980, as 
fallows:-

"The Carter Administratil)n today 
implored Congress not to block its 
decision to sell enriched uranium 
to India, ar u.in~ that a supply cut 
would set back nuclear non-proli-
feration and. U.S. trat~ ic in-
terests:' 

This is to b~ noted because the supply 
Of ur.anium to Tarapur is linked w'lth 
their strategic interests. 'What are 
their strategic interest? I am not going 
to read the details, but some reI-e-
vant passag:?!s, whcih I quote be-lOW, 
w III enlighten us: 

"The Deputy S.;cretary of State, 
M:r. Warren Christopher, told the 
House Foreign Affairs Committee 

in his prepared testimony· that the 
President's dinisi0n· to sell 40-ton-
nes of fuel far the· U.S. bunt Tara-
pur nuclear power reactor. would 
not weaken U.S. l\OTl-preliferation 
policy. 

"On the cantrary, th~ best way 
We can Rdvance that policy is to 
continue our supply relationship", 
he said ... 

"India which exploded a nuclear 
device in 1r74, has refused to· fores-
wear future t~ t  or l~e all of 
its nudea,,-facilities under inter-
national safeguards. saying its nu-
clear act;vities would be for peace-
ful purposes only." 

This h::ls irritated them. From that 
time, their attitude has b ~en very 
stringent. 

Again I quote: 

"Mr. Christopher said: "If we dis-
approve these shipments, India is 
very likelv to consider itself free 
Of its obligations under th':! 1963 
agreem'?nt (to build Tarapur and 
supply the fuel)". 

In that event, India ~ ti ht repro-
ce~  the U.S.-origin u~l in fndia 
and Use the plutonium in the Tara-
pur reactors, which would be an 
unfortunate precedent, h~ added." 

"The plutonium, wh'cll can be 
used in weapons ... " 

He expressed an nppreh"msion. Then 
he says: 

"In the light of the turmoil in 
Iran and the Soviet intervention in 
Afghanistan, "We consider it vital to 
bolster our relations with this region, .-
particularly with those countries, 
such as India, which can· promote 
s>ecurity and stability in. Sauth 
Asia." " 

"India-has moved from aft; uncri-
tical view of events in Afgbanistam 
to one opposing·· the Soviet inte~ . 

tion and calling for' r m~ with. 
drawa,L." 
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Thv .~lc me  once a s1i.iht change 
in the -Government of India's stand 
in regard to A'fganistan and they want 
to push you to further change in re-o 
gard to relallons with Pakistan. India 
Was playing a moderate role in the. 
non-alignment movement. They want 
tha t India should ,play a mode'rate 
role. What is the main content of 
non-alignment? 'The main content of 
non-alignment is anti-imperialism, 
anti-colonialism. But if anti-imperial-
ism is watered down, then they are 
free to pursue their came. 

P-rim-e Minister had made state-
m.:mts. Government of India 'also made 
tat,~mel lt  that the worLd situatlon 
has rea~he  a stage when .any t.ime 
war may' break out; and American im-
~ria1i rn is merely trying to cr~ate 

that t!ondition by further strengthen-
'll1g their ba ~ in Diego Garcia, des-
pite re ~ate  opposition by U.N.O., by 
all the non-aligned countries, by all 
littoral countries. Despite that, they 
are strengthening the ba ~ with fur-
t1ter nuclear weapons. Why is it? They 
wan.t to blackmail. India is one of the 
tal~ et  of their blackmail. 

Secondly, very recently, they have 
decided to set up Repid Dispersal 
Command in the Gulf area. You might 
have seen that in the newspapers. 
They are sending arms to Pakistan. 
Why? They want to create a situation 
in ,south East Asia, a s4tuation of 
destabilisation. 

In this respect, I think -our under-
staJ!lclb:lg is the same. But this is their 
stra:t.egy:. This is their foreign policy. 
T.hat i.s whY on .the ~ side they are 
t.~ that they want . to terminate 
tbe.aireement and y.ou are showing a 
weakAeiS saying that you do not want 
to tu.aHaate. Your statement says 
taat yOU , ~mt to keep the reem~nt 

c nti~ t . So, they will take ad van-
tage of this weakness. You will again 
go en talkin. with them fOr getting 
SGme 'CGncesldons Gut of them. You 
riq;stre a Inn stand. But,our state. 

ment says that you are interested in 
continuing that agreement. 

DR.FAROOQ ABDULLAH ( ri~ 

nagar):, It Is in the interest of India. 
It is for the national in·terest. 

SHRI SAMAR MUKHERJEE: For 
the national interest! But what is 
their interest? 

DR.. FAROOQ ABDULLAH: The 
same as Russia's. 

SHRl SAMAR MUKHERJEE: The 
same as Russia's? -No. Some agencies 
in India are very active to strengthen 
American game here in India. Soviet 
Union have stood firmly fOr making 
the Indian acean a zone of peace, the 
Americans tare developing nuclear 
base. Are Soviet Union and America 
the same? A person who says that 
bo.:>th are the same, they are indirectly 
justifying U.S.A .. " 

DR. FAROOQ ABDULLAH: Who 
denies "that Russian vessels are in 
the .... (Interruptions) 

SHRI SAMAR. MUKHERJEE: This 
is whf're lies the real weakness. You 
do not say AmeriC'8n imperialists as 
imperialist power, as war-mongers, 
who are creating situation for leading 
the whole World to a precipice of war. 

About this outlook of parity that 
Soviet U nhm and America' are the 
same, this is what the American 
i.mperialists want. This is supporting 
the American imperialist game in an 
indirect way. This is What is happen-
ing. The Government of India must 
be very vigilant about this type of 
activities and policies. We do not 
want to come out openly against 
American imperialism, and their 
dangero1ls game in the world. 
American imperialism is the only 
threat to the independence of all the 
countries of the w'.:>r1d. This is abso-
lutely clear. Anybody who vacilates 
to denounCe American imperialism 
should, be considered as an indirect 
accomplice of the acts of American 
imperialism. I openly say this. 
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A stage has come to clearly 
demarcate batween this policy' and 
the policy of peace. That is why the 
American strategy must be kept in 
mind. We want thoat there should be 
a clear termination of the agreement. 
Quickly YOU terminate it. You are 
absolutely free to move in your own 
way and come out ot all the obliga-
tions. It is a good thing that already 
some indigenous fuel hras been deve-
loped. I read in a newspaper that 
some mixed oxide fuel has been deve-
loped. Already oUr ~cienti t  have 
developed it. Why shall we give way 
ta this American pressure? We have 
shown our weakness that We want to 
continue this agreement and they are 
bluntly saying that they want 
termination of the agreement. So, OUr 
position is a weak position and their 
position is a firm position. We are 
on the defensive. Why are you 'on 
the defensive? That is why I want a 
reply fra:n the hean. Minister as to 
what is the hasis o'f further negotia-
tion. It must be made completely 
clear. You should in no way submit 
yourself to the blackmail of American 
imperialism. 

SHRI P. V. NARASIMHA RAO: 
Sir, I would request the hone Mem-
ber to come back to the subject of the 
Calling Attention. We have said, as I 
have read out just DOW: 

"During these discussions, the 
Indian Side indicated that they 
would like continued implementa-
tion of the 1963 Agreement provided 
no extraneous considerations were 
permitted to interfere in its per .. 
formance." 

SHRI SAMAR MUKHERJEE: That 
they have made clear. 

SHRI CHITTA BASU (Basirhat): 
What are those e tlan~ u  considera-
tions? 

SHRI P. V. NARASIMHA RAO: 
Let me cOln.plete. 

Extraneous consideration No. 1 is 
that they are taking refuge behind the 

1978 law whiCh came subsequently. 
and about which we said, "Weare not 
bound by it". If they agree to this, 
we agree to haVe the agreement con-~ 

tinued. If they do not agree to this, 
we haVe already said, we are not 
interested in continuin, the agree-
ment if it is made subject to the sub-
sequent legislation. Therefore, who is 
one the defensive and who is on the 
offensive is very clear from this. 
Either they have to re.trace their stePs 
from the effect of subsequent le.gisla-
tion and make OUr agreement immUne 
from the effect of this legislation in 
which case it will continue or, other-
wise, the possibility they have sug-
gested, of termination, is going to be 
the scenario. 

So, we are not at all on the defen-
sive. We have said it as it has to be 
said. We are negotiaUng. They say, 
"Whoat do you do with the agree,-
ment 1" We say, "Okay, we continue 
the agreement provided it continues 
as it continued till 1978." That is all. 

SHRI SAMAR MUKHERJEE: One 
clarification. In your statement you 
have made it clear that they want an 
amicabll' termination of the agree-
ment. They have already made their 
position clear. Why under an illusion? 

SHRI P. V. NARASIMHA RAO: I 
ao:n not under any illusion. They have 
suggested something. Our delegation 
has repoarted it to us. We are consi-
dering it. The next stage will be to 
discuss with them the modalities of 
What they are suggesting. This is 
what is going to ha ~. 

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): Mr. Deputy ,Speaker, Sir, 
I would invite your 'attention to the 
call .. attention itself, viz the reported 
decision of US Government to tenni .. 
nate the agreement and the reaction 
of the. Government thereto. They are 
the two mai-n issues with whiCh we 
are ooncerned in this call-attention. 

In this particular reply, the Hon. 
Minister had only hinted by. using, the 
Word 'indication' that ,the U~~e  
States Reagan Administration is not 



willing to make turther supplies. So, 
. we· de> not know whether they have 
taken a firm decision Or not. How-
ever, oUr Government is going to 
enter into a dialogue with them next 

.. month. 

In my respectful submission this is 
e. contradiction in itself and, there-
fore, I would restrict myself to this 
part of the statement and to the 
motion which is before the, House. 

The hone Minister must have read 
from the foreign newspapers that U.S. 
administration has taken a decision 
to cancel the agreement and the word 
'indication' is '8 good word which the 
, hon. Minister had used, In fact, what 
remains to be done is the signing of 
the death warrant ot the cancellation 
~ this particular agreement. 

But the hone Minister in a very 
goody-gOOdy way has sQid neither 
'yes' nOr 'no' to the question that is 
being posed through this cal1~atten
tion. 

I am going to ask him a particular, 
specific and pertinent question whe-
ther the United states Government 
has taken a decision to cancel this 
agreement and, if so, what is the, use 
of Your further discussions in tlla 
meeting that is to take place in Dellll 
in the month of May? 

Before the talks begin, I W\)uld like 
I ~  submit for the information of the 
• bon. Members that it was not on 16th 
April when our officers had gone to 
U.s. that this decision was taken. The 
Reagan Administration claims that 
they were pushed into a corner to 
• take this decision because of the poli-
cies of the Carter Government and 
because of the 1978 proliferation 
treaty and had this not bee'D there, 
they would not have taken this parti-
cular decisio,. In fact, this should 
have been known to OUr Government 
loni back 

n DEPUTY-SPEAKER: How ,do 
" yo·u know that? ..... ! .. _ 

i903 (SA.l(A) oj tiS Oovt. t. 1~ 
terminate nuclear fuel supplV 

Agreement (CA) 

SHRI BAPUSAHEB PARULJIJCAlL: 
Please bear with me for a moment. I 
cannot put the question immediately 
because certain facts have to be liven. 
(Interruptions) 

This question Was raised six times· 
in this august HOUse during this Ses-
sion and once in the last lession. I 
would like to give the question 
numbers the dates and some answer. 
in short.' The number of the first 
unstarred question was aD6 to be 
answered on 11-6-1980. 

..... _----'---
Unstarred Question 

No. 

1319 

1338 

3174 

5010 

Date to be 
answered, on 

25-2-81 

.. do-

11-3-81 

25-3 ... 81 

When a pertinent question was 
asked as to whether it W'BS true or not 
that a particular Senator had brought 
to the notice of the Government of 
the United States that this treaty had 
been cancelled, the reply given by OUr 
Goverrunent on 8-4-81 was· "India 
hopes that the United St'Btes would 
honour its obligations". 

According to a statement, the 
Reagan Administration conveyed this 
decision to our officers 4 or 5 days 
before the question was replied to. 

There is nO time for me to put forth . 
all the answers given by the hone 
Prime Minister to all these q uestioDS. 
I explained the position when a point 
of ordE:f was raised . 

I would lik to ask thE )!on. Minis-
tel' for External Affairs through you 
whether it is true or not that an un-
signed United States diplomatic com-
munication, known as non·paper, a 
device used to assure maximum con-
fidentiality, was handed over to Dr. 
Homi Sethna, India's top nuclear om.· 
cial and Mr. Eric Gonsalves some time 
io the week commencing from 13th 



APR1f. 4, 1'81 OoW •• o ~ .. :,..w,. po 
.  . ;fuel aupplv Agreement (CAT 

[Shri Bapusa:heb Pandekar] 

~tn il, .'1181, and if SG, whether it will 
be possible for yoU to tell this august 
Bouse the detailaand whethE:'r it Is 
'true .()r nt7t that, in that particular 
'nen-paper' it is specifically stated 
that the ~nment ~ the Unitf:d 
, ~t e  is gain." to ca~cel thi arti~u

lar AJreement. ThlS is my specific 
question .. , 

SilRI P. V. NARASIMHA BAO 
f'OBe-

SHRI BAPUSAHEB PARULEKAR: 
I haVE: just begun. This is a very 
important .matter, .. 

MR. DEPUTY-SPEAKER: You 
must tell him how many questions 
you 'are' going to ask. 

SBRI BAPUSAHEB PARULEKAR: 
About five or six. 

.. AN HON. MEMBER: All pointed 
questions. 

SHRI BAPUSAHEB PARULEKAR: 
If this is true, I would like to know 
how is it that Mr. Eric Gonsalves even 
now claims-unlE:ss the .reports are 
untrue-that the Reagan Administra-
tion has not yet taken any decision. 
In this background I would like to 
know this. Then bon. Minister, in 
his last paragraph, Paragraph 4, men-
tions:' 

"It will be the endeavour of' the 
. Governmeat to reach a satisfactory 
-conclusion of our discussions ... " 

1.·am at a loss to understand this. 
When the Reagan Administration has 
taken a decision to terminate, we are 
hoping that something will come out 
01. this, particular talk. I would, 
therE:ior.e, like to know from the bon. 
Ministea- (a) whether this talk will 
concern aoout the future Of the 1963 
Agreement; (b) whether -the talk will 
onlY relel' 'to modalities and how to 

effect disengagement with grace. That 
is .'What is e~te  by the ·acieatiat. 
at ·tb:is COUfltry. N th~ is ;I.iag » 
coae ·out. Only the funeral proces-
~n has to be taken inibe meetiDl. 
taRt is to be held ill Delhi in the 
next month ... 

AN HON: MEMBER: In which ce-
meter7? 

SHIll BAPUSAHEB PARULEKAR: 
That is for the M :nister to deCide. 

The l~ t question on this is whether 
the bon. Minister will give a categori-
cal assurance that, 'in no case, __ the 
Government of India will compromise 
on the issue of spent fuel. I am com-
ing to this point in detail subsequently, 
I  . would like to have a categorical 
assurance on this because mu'Ch d'e-
pends upon this particular issue of 
spent fuel. I would like to know 
whether it is true or not that th~ 

ea ~ Administration is ready to 
continue this particular Agreement 
and supply Us uranium provided we 
agree to two conditions. The first 
condition is that the United States 
wants to prevent India from r~ r

cessing the spent fuel at Tarapur. I 
want to know heth~r this is a con-
dition precedent. which they have 
laid down or not for continuing this 
particular Agreement. The second is 
that the United States wants Tarapur 
to remain under itDternational safe-
guards-to which some reference was 
ma~  I would like to add this-on 
the Canadian parallel when India did , 
not remove international controls on 
Canadian-built reactors even after I 

Canada stoPPed ~ l in  the things 
it promised to provide. This is the 
second condition which I CQuldfind 
from certain a e~ . I wpuld like to 
know whether there is any reference 
in the 1003 Agreement for permission 
or priOl' approval fro.mth.e United 
States with rE:ference to r~ r ce .in  

of the spent .fuel. 

ODe more Question which I would 
like to ask is this. When such a 
matter is being debated here and in 
t~e United States and since' theY 
know that it will' be debatled '" Pat- .~ 
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'Uament, the U.S. apologists have be- Lastly, as I promised, I was surpri-
'gull to argue that We have taken a sed when the hon. Minister read the 
decision on a similar ground as Russia statement, all my hon. colleagues oIl. 
has taken. the left thUmped the desk and clap'-

13." hrI. 

Sir, in that connection, I would like 
to know whether it is not a fact that 
the Soviet Union demands interna-
tiooal safeguards only on plants which 
'use material related to the Soviet 
exports while the United 'States are 
putting restrictions with reference to 
the materials which WE: are getting 
not only from the United States but 
from other countries also. There is 
one 'more small thing. Assume for a 
moment that we are going to discon-
tinue. th:sparticular agreement, what 
'about the consignments which were 
sanctioned last year? Whether w& 
are going to get that or whether, after 
the cancellation of this agreement, we 
·are not going to get those pa'rticular 
consignments which were sanctioned 
in the year 1979 or 1980--1 am not 
sure about this? 

The last two questions 
would like to ask now are~ 

which 1 

MR. DEPUTY-SPEAKER: How 
many questions you will ask? 

SHRI BAPUSAHEB PARULEKAR: 
r have got seven only. The hon. Min-
ister in his statement, at the begin-
ning, had given the basic features of 
the agreement. He has me:ntioned 
three. There are many. In the inte-
rests of the country, I would like to 
ask one question. 

With reference to a clause in that 
particular agreement, whether it is 
true or not-because we have no au-
thentic information though some peo. 
pIe say tney are there but I want to 
have an authentic reply-that in the 
Original Tarapur Agreement, there is 
a clause that India will agree to the 
C.I.A. oPerating in the H:malayas to 
·monitor Chinese nuclear development 
in the Nanda Devi. Nanda Devi is 
the~e. (In.tet'7"Up'Cions) 
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ped. I do not know whether they 
were happy about that. I would like 
to know whether G.O.!. is going to 
protest to this decision of U.S. and if 
so-in what form was your protest? 
I would like to krnow whether our 
Government will c'all back our Am-
bassador from the United States to 
show OUr protest. These are the ques-
tions which I would like the hon. 
Minister to reply. 

MR. DEPUTY-SPEAKER: This 
calling attention has now become a 
general discussion. 

SHRI P. V. NARASIMHA BAO: 
Sir, I would like to take the last ques" 
tion first. That is about Nanadevi 
There is no Nandadevl In the ,. agree-
m-ent. (Interruptions) One very 
important aspect of the 1978 legisla-
tion  is that the safeguards would be-
come applicable after September 
1980--not before. Although the le-
gislation was passed in 1978, the effect 
of the legislation would be applled 
to shIpments after September, 1980. 
That is why the HOllse may recal1 
that, aiter September 1980, the mat-
ter really became urgent and some 
improvisation was made as a result 
of which, two sh;pments were grant-
ed, WE:re licensed. One of them has 
come, the other I am not sure, 1s go-
ing to come, in view of the changed 
circumstances, becaUse the whole 
question is now in the melting pot. 

DR. SUBRAMANIAM SWAMY: 
You are not sure it is going to come 
or yOU are sure it is not going to 
come. 

SHRI p. V. NARASIMHA BAO: 1 
am oot sure it is going to come. I 
am not saying I am sure it is not 
going to come; I am not sure it 1s 
going to cOme because the whole 
question, as I said, is in the melting 
pot. So, there was no question of 
our being negUgent about it or not 
taking any. ·steps. In fact in the na-
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tional interest, when the new legisla-
tion of 1978 bE:came applicable. we 
had taken all possible steps. As a re-
sult of that, what I have just said has 
ha ene ~ 

Sir, about this non-paper, there 
seems to be a lot of speculation in 
the press. I have clearly given what 
happened during the discussions. Na-
turally, duri.ng discussions, over a pe-
riod of time, over several days for-
mulations are exchanged, notes are 
exchanged. They do not form part 
of the official documents. They are 
not referred to as official but they are, 
more or less, exchange of views, eX-
change of formulation, exchange of 
notes, and that is why they are rE:fer-
red to as non-papers. Otherwise, 
they would have been referrE:d to as 
papers. So, the difference between a 
,non-paper and a paper must be appre. 
ciated. That is one thing. About the 
contents of the nOll-paper I would like 
to respectfully submit to the House 
that since there was nothing officially 
final as a starnd taken by their Gov· 
ernment or OUr Government on a par-
ticular matter tae contents of a non-
paper are in the nature of things 
which have no real importancE:. There 
were marny other alternatives and 
modalities suggested. All of them 
have betn reported to us and we are 
considering them. They will come up 
for consideration next month. As 
was pointed out, even if it is a fune-
ral procession, Sir, the burial has 
to be decent. We chant 'mantras' 
evern at a funeral procession. There-
fore, we have 0 think of the 'mantras 
and the modalities of how this is to 
be done. 

DR. KARAN SINGH (Udhampur): 
Will yOU think of re-incarnation also? 
SHRI P. V. NARASIMHARAO: 
That is why I said that it is at the 
stage of further discussion. Maybe it 
is only the modalities of tezmination 
that will be discussed but I have said 
and I have always held the view 
after reading all the papers that as 
it happened in September 1980 when 
no one expecteci that any shipment 

would be forthcoming, when there 
were Call Attentions here, when I ~ 

questioned directly as t8 why we'werE: 
not abrogating it here and now and 
I had said that the time had not come 
according to the Government, after 
that we did get sanction for two ship-
ments, we cannot predict things with 
certainty. 

Now as was pointed out by Sbri 
Samar Mukherjee-he read out a long 
list of reasons as to why they wanted 
not to antagonise India-they may 
be political reasons. They are poli-
tical reasons. ThE:y are not altruistic 
reasons. It is possible that under a 
special set of circumstances the Agree. 
ment may be salvaged. I am saying 
that WE: .need not rule out the possi-
bility until we come to the final act 
Of the drama and that is why I have 
been careful in making this state-
ment. I have not been abso-
lutely categorical in bangine 
the doo. We need not bang the 
door becaUse we have not violated the 
Agreement. We have not violated 
a.ny part of the Agreement. The vio-
lation is taking place, for whatever': 
reasons, from the other side. So, we 
are putting the entire thing 'on thE: 
otller side. The result will be the 
same. This is the approach we haVE: 
taken which, in my view is the cor-
rect approach. 

About the spent fuel, I will say 
that it belongs to us. There is no 
question about that also. It belongs 
to us and there is no question of any 
discussion because what would have· 
happened after 1993 if the Agreement 
had continued till then would happen 
now if the Agreement is terminated 
tomorrow. It is as clear as anytbing 
and that has been our stand. 

DR. SUBRAMANIAM SWAMY: 
So, next month you will not discuss 
about the disposal of the spent fuel. 

SHRI P. V. NARASIMHA RAO: 
This has been made clear already. 

Sir, something was asked about some 
conditions having been imposed for 
continuing Tarapur safeguards. No such 
conditions we're imposed becauSe 



t~e whole thing is . in the melting pot.. 
There is no condition which can save 
it. Actaually what can save this 
Agreement is an amendment to thE:ir 
1~ 8 legislation. Nothing less and no-
thing ·more than that. And that is 
not on the cards today. And there-
fore no othe:r condition can save the 
legislation. So, this is the position. 
About the second shipment, I said I 
am not sure it is coming, because of 
various reasons. 

SHRI BAPUSAHEB PARULEKAR· 
What about the ~i ment of the c n~ 
signments? 

SHRr P. V. NARASIMHA RAO: 
.. ) One consignment has come. As for 
the second, as I said, I am not sure 
we are going to get it bE:cause the 
whole question is goi.ng to be discus-
sed. So, this is the p'osition, Sir. 

AN HON. MEMBER: What about 
recalling the Ambassador? 

SHRI p. V. NARASIMHA RAO: 
We have just SE:nt him, Sir. 

13.12 brs. 

The Lok Sabha then adjourned for 
lunch till fifeten Minutes past Four-
teen of the clock. 

The Lok Sabha Toe-assembled after 
Lunch at fifteen Minutes past Four-
teen of the Clock. 

[MR. DEPUTY-SPEAKER in the Chair] 

PERSONAL EXPLANATION BY 
MEMBER 

MR. DEPUTY-SPEAKER: Dr. 
.. Farooq Abdullah. 

PROF. K. K. TEWARY (Buxar): 
Sir. I have a poi.nt of order. Dr. 
Farooq Abdullah is making a personal 
explanation prE:sumably because some 
allegations were levelled against him 
by an ··.bon. Member on this side of 
the House. We have come across 

I ··Not recorded. 

bU· Members 

many statements of Dr. Abdullah on 
various occasions ..... (Interruptions) 

MR. DEPUTY-SPEAKER: What is 
your point of Order? There is no 
point of order. I have allowed him. 
Mr. Speaker (has already approved 
this. 

PROF. K. K. TEWARY: It is re-
ported in the press ... (Interruptions) 

MR. DEPUTY -SPEAKER: This will 
not go On record . You wanted to 
raise a point of order. Under what 
rule yOU want to raiSE; it? 

(Interruptions) .... 

SHRI SATISH AGARWAL (Jai-
pur): Sir, it is on the Agenda Paper. 

MR. DEPUTY-SPEAKER: If you 
do not agree with this, you must write 
a letter to me separately. In this 
House I find that without taking my 
. .perm.ission, everybody gets up to speak 
As a matter of fact, you should have 
got my pHmission before making 
your submission. You can make your 
submission only after I have permit-
ted you to dO so. But I have not 
permitted you. 

(Interruptions) 

All of us, including myself. must 
abide by the rules otherwise we can-
not conduct the proceedings of the 
House in a proper manner. 

Now,  Dr. Farooq Abdullah. 

DR. FAROOQ ABDULLAH (Sri-
nagar): In a statemc.nt made on the· 
floor of the House on 23rd April, the 
Finance Minister referred to the raids 
conducted by the Enforcement Dir-
ectorate of his Ministry in Srinagar on 
21st and 22nd April on a number of 
firms ostensibly to unearth black 
money. During the courSe of a statE:-
ment, Finance Minister said that it is 
reported "the attack took place after 
Dr. Farooq Abdullah visited the pre-
mises which were being searched." I 
would like to state emphatically, it is 


